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application is made absolute accortlinglv. Thc Special Resolution as approved by the

shareholders in their Extraordinary General Meeting held on 2l,tApril, 2017 is

6. The minutes set fbrth hereto be and is hereby approved.

7. Applicant company to pubrish the notices about registration oforder and minutes of
reduction by the Concemed Registrar ofCompanies, Maharashtra in two newspapers

namely i.e. 'Free Press, in English ltnguage altd translation thereofin.Navshakti,- in

Marathi language both having circulation in Murnbai within 30 days ofregisftation.

8. All concemed regulatory authoritics to act on ccrtified copy ofthe order duly certified

by the Deputy Director, National Company Larv 
.fribunal.

F.orm of Minutcs

"The equity share capital of Archroma India private Limited is henceforth Rs. lg4,0l5
divided into 184,015 equity shares ofRs. r each rcduced from Rs. 26g,035 divided :nto
268,035 equity shares ofRs l each and the Securities premium account is henceforth Rs.
32,53,60,765/- reduced liom lts. 82,52.j9,.t65/-. Ar rhe darc of the registrarion of rhis
minute 184,015 equity shares have been issued ancl dcerned to be fully paid.,,

V. Nallascnapathy, Menbcr (,I) ll.S.V. prakas Kimar, Mcmber (O
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confirmed.
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